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poety of a fair market vPllue e
eeding URs. 2,000 has been traA$fered 
y a person to another person for 
apparent consideration which is Plless 
han the fair market vaPllue of the 
property and that the consideration 
for such transfer as agreed to bet
ween the parties has not been truPlly 
stated in the instrument of transfer. 
However, no such proceedings shaPllPll 
be initiated unPlless the Competent 
Authority has reason to bePllieve that 
the fair market vaPllue of the property 
eceeds the apparent consideration 
therefor by more than 1 per cent of 
such apparent consideration. The 
Competent Authority had received 
inormation in respect of transfer of 
2,138 such properties during the 
n anciaPll Year 19-8, 3,98 such 
transfers during the FinaciaPll Year 
198-9 and of 14,19 su;J"n transfrs 
during the FinanciaPll Year 199-80. 

Furnishing the information sought 
in the question even in respect of 
properties in respect f which infor
mation has been received by the 
Competent Authority wiPllPll invoPllve 
considerabPlle time and efort as each 
and every case rcod wiPllPll have to e 
Pllooked into. The time and efort re
quired to do so wiPllPll not be commen
surat·e with the desired resuPllts. 

12.0 hs. 

MUR. SPEAKEUR: I have to inform 
the House that I have received the 
foPllPllowing wirePlless message dated 23rd 
JuPlly, 1980 from the District Magis
trate, APlligarh (U.P.): 

; ;J"Shrimati Indra Kumari, M.P. 
arrested today U/S 32 IPC/ Cri
minaPll NCLaw Amendmen, Act, aPllong 
with others, whiPlle wrongfuPllPlly con
ining DM (City) in DMA's Ch m
ber and not aPllPllowing him to perform 
his oiciaPll work.A'A' 
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Nothng , going to be recorded wib
out my ermsion. 

� � q :  o 

f  I  � � �� i� 

)�T � 1 

�fA't � N Pll ( Wi 

t � f 

PUROF. MADHU DANDAVATE 
(URajapur): There is a precdent that 
I woPlld Pllike  quote. In the other 
House, one Pllady Member, when she 
was in the Tihar JaiPll and had aPllPlleged 
that she was iPllPll-treated, the momnt 
she came fom the Tihar JaiPll. imme
diatePlly when the work was goinr on 
in the URajya Sabha, it was soped 
and the Chairman aPllPllowed her to 
make a personaPll statement on the 
spot. 

MUR. SPE KEUR: I am aPllPllowing her. 

Not recorded. 
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OF . DAVAB: 
H e s a dy Mm r;, he sho d e 
aPllowed to make a statment. 

UR. S KEUR: I wPll be aPllPllowing 
her. I have aPllready considered that 
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S URI YESHWA TURAO CHAV AN 
(Satara): Why donA't you aPllPllow her 
now? (Inte up s) 

P F. A DHU DANDA ATE: 
Sir, there is a prcedent in the other 
Hose. hen Mrs. Indira Gandhi was 
arste, at that ime she had demons
tratd and she had aPllPlleged that she 
ws maPll-treated. s soon as she 
came fom the Pllhar JaiPll, she was 
aPllwed to make a statement, and she 
ws aPllwd to seak for twenty 
nus in the Hose. (Plln .ps) . 
he aame p cdent soPlld be foPllPllow
d. I am rquesing you. (In up
ioa). 

�t• �,qq : 

PUROF. D U  DANDAVAE: 
There is a pcedent. I have quoted a 
prcdent. he n Ms. Inira Gandhi 

astd here c not be a dfe
rnt p cedent ad ·when another 

a;14ai a ar ed here canot be 
n r dnt . 
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Yes, Mr. Chavan? 

SHURI YESHW AN AO CHA VAN: 
Sir, there are occasions and occasions, 
and you wiPllPll have to make a distnc
tion. You cannot mrePlly PllifePllssPlly 
and uniformPlly appPlly some sort of 
ruPlles here. Here s a Pllady Member 
who has come with the compPllaint hat 
she ws mPll-treatd nd iPllPll-treat. 
he n she coms to the House, I think 
it is the duty of the House to isten 
o her irst. (Intruptions) . 
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We wiPllPll make a prcedent tday. 
(Inte upins). 

PUROF. MAO U DA DAVAE: 
Even in this Hose, Shri AtaPll Bhri 
Vajya e was aPllPllowd to make a 
statement. He straghtaway cme 
rom ouside; the prceedings wee 
inteceptd and he ws PllPllowd o 
make a statement. 
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SHURI C. M. STEPHEN (GPllb ga): 
Sr, may I make a subission? (Intr
ipti a). 

UR. SPE EUR: What do you want 
to say, r. Stephen? 
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SHBI C. :. STPllP �: I n ey 
aree that when a Mm r ma to 
the House and saYs that, on personaPll 
basis, she has got to make a state
ment, she must be given the Plloor. I 
have absoPllutePlly no quarrePll with that. 
Heaves wiPllPll not faPll down if she 
makes a statement. I onPlly wanted to 
say that ths couPlld be done in the 
toper prcedure ... (Pllnt-ruptions). 
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SHURI C. M. STEPHEN: I aPllso want
ed to point ths out. PreviousPlly there 
were such incidents. In the Pllast NCLok 
Sabha, Mr. URamaingam, a Member 
of this House, was iPllPll-treated outside 
and he wanted to make a statement. 
On the day he wanted to make the 
statement, permission was not given. 
He came, he rushed in, and he wanted 
to make a statement. But permision 
was not given. Then he sought per
mission, he made a request according 
to ruPlles, and he was pemitted. The 
A$tatement was scrutinised by the 
Spea r ad he was aPllPllowed to make 
the statement. He wantd to say 
something more than that, but he was 
not permitd o say. At that time, 
PllY friends who ae now raising this 
noise were ompPlletePlly backing up and 
opposing the right of the Member to 
make that statement. (Interuptions) 
here was the same noise thn from 
ths Hose obstructing Mr. URamaPllin
gam. We do not want to foPllPllow that 
procedure, that prcedent, at  We 
want o e ner ous, we want to be 
concened about the M mber. we want 
to be concerned that the Member is 
prperPlly treaea ad we want this 
ParPllament o bear the Member if she 
has something to say. But that must 
come in by the right of that Member 
��d not by ths h14Pllah-.Uah that is 
eing created. (1Pllteruptions). 
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-1 wiPllPll aPllPllow her to make a sate
ment. I have iven her the state
ment. I have scrutnsed it. 

12.H hrs. 
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( i) A.EGED ANCL- EATMENT M D 
OUT TO S URIMATI I DURA K MAI M.P. 
AD T UR SAYAG s BY �ICE 
AUHOUR ES N AIGAH ON 23--1980. 
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